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IN THE GENiiW. Ju1diNlsTHAT1 VE Tdl~AL, ALLAHABAD 

* * * * * 
Allahabad ... : Dated this 'lJ..r th day of July, 1997 

Review Petition No.51 of 1997 

In 

~igina! Application No.752 of 1995 

Han• b!e Mr. s. Pas Qtpta, A.M. 

1. I union ot Inclia througl'l G. M. Northern Railway, 
Heaaquarters Ctttice, New Delhi. 

The Divisional Railway Manager , 
The uivisiona! Office, N.H. Lucknow. 

{By Shri ~t sthalekar, Advocate) 

••••• Applicants 

Versus 

Satya Narain Kurmi son ot Late Mangroo Kurmi, 
Ex.~iver Graae'A' Loco Shed, 
Pratapgarh, N.R. Rjo Cfo Ram Verma 
House No.477/8A, uShiv Kutti, Allahaoaa, 

• • • • • Responaent s 

ORDER 

By Hon•ble Mr. s. !)as (},ppta. A. M. 

Through this application, the responaents in 

Q..\ No. 752 of 1995 seek review of the jua gement ana 

oraer aated 13-2-1997 passed by the single Member Bench 
. 

of this Tribunal uisposing of the application with 

certain airections to the responaents. 

2. By the at or~ s aici ora er a a ted 13-2-1997 a 

bunch of applications incluaing UA No.752 of 1995 

were aisposea of. In all these applications, the 

grievance of the applicants was that tor the purposes 
' ot their pension ana other retira! oenefits, onl y 55% of 

the running allowance was being taken into reckoning 

insteaa of 75% of such allowance as ~as admissible to 

them in terms of Rule 2544 ot I ndian Railway Establishment 

c edie( volume.. II). A bench of the Tribunal relying upon 
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the aecision of the Full Bench in c.R. Rangatthamaiah•s 

case, aisposed of the applications with the 

airection ana other retiral oenefits in accoraance 

with the airections containea in C.R. Rang~hamaiah•s 

case suoject to the same oeing regulatedfadjustett 

in accordance with the airections as may oe given oy 

the Hon• ble supreme court in SLP No.10373 ot 1990 against 

the uecision of Ernakulam Bench ot the Tribunal. 

3. The responaents in the atoresaia ounch of 

appiicati ons brought out that in subsequent Special 

Leave Petition tilea against the aecision in the case of 

Bismi1lah & others Vs. UOI & ~s, the Hon 1 ble supreme 

Court haa on 25-11-1994 stayed the operatioo ot t he 

aecisioo ot the Allahaoad Bench ot the Triounal 

renaerea on 28-1-1994 in OA No. 623 ot 1990. since, 

however, there was no suomission that the aecision of 

the Full Bench in c • .a. Rangaahamaiah• s case hact also oeen 

stayea oy the Hon 1 b1e supreme Court, the atoresaia 

oraer aisposing of the ounch of applications was 

pas sea. 

4. The responaents have now orought out in their 

review application that even oetor e the atoresaia 

juagement ana oraer was passea, a SLP haa oeen tiled 

against the juagement ue!ive~ea oy the Fu!! Bench in 

c.R. Rangaahamaiah•s case ana the saia SLP was connected 

with SLP No.10373 of 1990 preterrea against the 

juagement of the Ernakulam Hench of the Tribunal. 

It has also oeen orought out that the Hon•ble supreme 

Court I:Jf an oraer aatea 22-4-1994 haa passea an int erim 

oraer staying the aecision in G.R. Rangaahamaiah•s case. 

The responaents have also annexed a copy ot the 

relevant oraers of the Hon•ble supreme court 
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5. The Tribunal while aisposing of the ounch of 

applications inc1uaing <:¥\ No. 752 ot 1995 haa assumea 

that there is no stay oraer oy the Hon•ble supreme 

Court against the Full bench aecision in a.c. Rangaahamaiah• 

case, as no such oraer was orought out to its notice. 

Now that the matter has oeen orought to the notice, 

the oraer which was passed on the oasis of C.R. 

Rangaahamaiah•s decision cannot oe given ettect to 

until the SLP is aecictea. The order cannot oe reviewed at 

this stage since the Hon•ble Supreme 

Court had not set aside the aecision of the Full Bench in 

c.~ Rangaahamaiah•s case. If that is eventually aone, 

the oraer aateu 13-2-1997 will have ~o oe recalled. 

At this sta ge the review application is oeing uisposea 

of with a airection that the Tribunal's oraer aatea 

13-2-1997 shall remain stayea until turther oraers. 

Either ot the parties, on a tina! aecision oeing 

given t:1f the Hon• ble supre~ Court in the SLP may 

move an apprOpriate application either tor recall 

ot the oraer aatea 13-2-1997 or to recall the oraer 

of s~ay aepenaing on the aecision in the SLP. 

Memoer (A) -
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